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Notification

The; 1st March, 2014

No. 18—HIA of 2014/1.8.—The Haryana Rural Development (Amendment)
Bill, 2014 is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :—

Bill No. 18—HLA of 2014

THE HARYANA RURAL DEVELOPMENT
(AMENDMENT) BILL, 2014

A

BILL

further to amend the Haryana Rural Development Act, 1986.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth •
Year of the Republic of India as follows :-

1. This Act may be called the Haryana Rural Development (Amendment) mon tide.

Act, 2014.
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. . . .i
Amendment of 2. In sub -section (1) of section 5 of the Haryana Rural Development
section 5 of Act, 1986,—
Haryana Act 6 of 4

1986.
(1) in the fourth proViso, forkthe sign "." existing at the end, the sign

• ":" shall be substituted; - • .1
• .f .

(ii) after the fourth proviso, the following proviso shall be added at the
end. namely : :''..'-:-.-.• ...• .

,
• --.. "Provided .further that froth the date :of notification of the

Aa6;ana Rurii Developm—ent (AMetidiA: ent) Act, O14, no fee shall
be charged on vegetables and ;fruits.; as mentioned in Schedulek

• under clause (b) f rule'i ;if the 14-1..ry'4aim Rural Development Rules,
. 1987.".i. ', z z : i .



. HARYA.NA 460V14. GAZ, (EXTRA:); MAR, 1, 2014
(PHCiN. 10, 1935 SAKA)

971

STATEMENT OF OBJECTS AND REASONS

• • .With a view to give-iilief to. the vegetables and fruits growers and the
public, the State Government pcop_oses that rural development fee shall not be
charged on vegkables and fruits. •

. • F

• ao
:•1s

BHUPINDER SINGH HOODA::

Chief Minister, Hariana.

Chandigarh: • • SUMIT KUMAR,

The 1st March, 2014; • ••i• Secretary.
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